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IN THE CENTRALA DMINISTRATIVE TRIBUNAL
" NEW BOMBAY BENCH
NEW .BOMBAY -~ 614

o -
ORIGINAL APPLICATION No.598/88
' ' SMt.;Indrayani B. Parkhe
Ut tamnagar
"Post, N.D.A,
. Khadakuasla .- . ‘ v o
Pune 411023 ' .o Applicant
. Y T /s, '
1. Unidén of India _
- through Secretary
Ministry of Defence
Neu Delhl
2 Nablonal Defence Hcademy'
‘through Commandant . X :
Khadakuasla, Pune 411023 e - Respondents
Coram‘ Hon'ble Shri Justice U.C s+ Srivastava, V.C.
Hon'ble Shrl M.Y. Priolkar, Member (A)
Appeérahces:
o Shri Avinash Shivde
o Advocate . _
N : For the applicant
Shrl R K Shetty
A. dvaocate
for the respord ents ’ . ,
. ORAL JUDGMENT - " DATED: 1-5-1991
3 (PERT U C Srivastava, che Chairman)
The husband OF the applicant who was uworking
. in the National Defence Academy died on 17.6.87 after
serving for about 29 years. The applicant has two sons
and three daughters. 2 daughters and ane son are in
‘service. One of her daughters is admlttedly marrled.
The applicant had applied for appolntment of her younger
. son: Pramod B. Parkhe for cOmp3551ona£e appointment. From
w * . . . . . )

the written statement of reépondénts iﬁfappearé that she .
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. as to costs.
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has been paid an ampunt of Rs.76,214/- as dues of her

husband and also has been granted a sum of Rs. 650/~ per

month by way of family pension and hence under these

circumstances her application was rejected.
We do not find any good reason inasmuch as
one son is already in setvice. So far as ths second

is concerned, ofcourse the department can consider his

‘case for appointment like any other fresher uhenever

a vacancy arises and he applles. Bith these dlractlons

the application is rejected and there would be noc order

( MY Priolkar ) ' ' ( UC Srivastava )
m(A) T v.C. :



